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 Diesel]  ang  Furnace  Oil  supplied  to
 Gujarat

 222.  SHRI  D.  D.  DESAI:  Wil  the
 Minister  of  FETROLEUM  he  _pieased
 to  state:

 (a)  the  total  quantity  of  diesel,
 furnace  oil  and  fuel  oil  supplied  to
 Gujarat  in  974  ang  1975;  and

 (b)  whether  supply  of  these  mate-
 rials  has  been  lowered  in  975  and
 if  so,  the  reasons  therefor?

 THE  MINISTER  OF  PETROLEUM
 (SHRI  K.  9.  MALAVIYA):  (a)  and
 ‘(b).  Except  for  kerosene,  no  quotas
 for  petroleum  products  are  allocated
 on  State-wise  basis.  A  review  of  the
 actual  sales  of  these  three  products  in
 Gujarat  during  2974  and  7975  shows
 that  the  consumption  of  high  speed
 diese]  oil  was  mcre  in  975  as  com-
 pared  to  1974.  Hecwever,  the  consump-
 tion  of  light  diesel  oil  and  furnace  o:]
 was  less.  Apart  from  the  other  rea-
 sons,  better  monscons  in  975  affected
 L.D.O.  sales.  Drop  in  consurnantion  of
 furnace  oil  was  msinly  brought  ahout
 by  the  bulk  consumers  using  alternate
 fuels  like  coal  ang  low  sulohur  heavy
 stock  (LSHS).
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 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  DELIMITATION  ACT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  V.  A.
 SEYID  MUHAMMAD):  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  fol-
 lowing  Notifications  (Hindi  and  Eng-
 lish  versions)  under  sub-section  (2)  of
 section  11  of  the  Delimitation  Act,
 3972  i

 (i)  8.0.  64(E)  published  in  Gazette.
 of  India  dated  the  27th  Jan-

 uary,  976  making  certain  cor-
 rections  in  Delimitation  Com-
 mission’s  Order  No.  2  dated
 the  3lst  May,  973  in  respect
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 of  the  State  of  Nagaland.

 (ii)  5.0.  ‘T1(E)  published  in  Gazette
 of  India  dateq  the  3lst  Jan-

 uary,  4976  making  certaim
 corrections  in  Delimitation
 Commission’s  Order  No,  31
 dated  the  Ist  January,  1975.
 in  respect  of  the  State  of
 Tamil  Nadu.

 (iii)  5.0.  109(E)  published  in
 Gazette  of  India  dated  the
 3th  February,  976  making.
 certain  corrections  in  Delimi-
 tation  Commission’s  Order  Nos
 40  dated  the  28th  April,  1975
 in  respect  of  the  Union  Terri-
 tory  of  Delhi.  [Placeg  im
 Library.  See  No,  LT-i0383/
 76).

 RAILWAYS  RED  TARIFF  (THIRD  AMEND-
 MENT)  RULES

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Raiiways  Red
 Tariff  (Third  Amendment)  Rules,  976
 (Hindi  and  English  versions)  published!
 in  Notification  No.  G.S:R.  48  in  Ga-
 zette  of  India  dated  the  3lst  January,
 1976,  issued  under  section  47  of  the
 Indian  Railways  Act,  1899.  [Placed  in
 Library.  See  No.  LT-0384,'76].

 NOTIFICATIONS  UNDER  UNIVERSITY
 GRANTS  COMMISSION  ACT  ANp  INDIAN

 MusEum  Act

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D,  P.  YADAV):  I  beg  to  lay  on  the
 Table—

 (  A  copy  of  the  University  Grants
 Commission  (Disqualification  Refire-
 ment  and  Conditions  of  Service  of
 Members)  Amendment  Rules,  976
 (Hindi  and  English  versions)  publish-
 ed  in  Notification  No.  G.S.R.  115  in
 Gazette  of  India  dated  the  24th  Jan-
 uary,  1976,  under  sub-section  (3)  of
 section  25  of  the  University  Grants
 Commission  Act,  1956.  [Placed  in  Lib-.
 rary.  See  No.  LT-0385/76}.


